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(d) The rate of s.tation is some-
what higher in the inlia]l gltages and
it is too early ic estimate the life o
the reservoir on the Lasis of actual
siltation.
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12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STRIKE BY Bomeiy HARBOUR
TUG CREW

Shri P. R. Chakraverti (Dhanbad):
Sir, I call the attention of the Min-
ister of Transport to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The reported strike by Bombay
harbour tug crew.”

The Minister of Shipping in the
Minisiry of Transport (Shri Raj
Bahadur): At about 2.30 P.M. on the
6th April, 1964, the Bombay Port
Trust General Workers Union called
out some of the flotilla crew in the
Port Department on an indefinite
strike in support of its demand for
the revocation of charge sheets serv-
ed by the Deputy Conservator against
six employees of steam tug ‘ANAND"
The facts are as follows.

2. S.T. ‘ANAND’ was laid up for
survey on the Tth February, 1964,
When a vessel is laid up for survey,
the Engine Room Crew of that ves-
sel are invariably required to help
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the staff of the Engineering Depart-
ment assigned to repair the vessel
and, among other things, attend to
duties like lightening of main engine
bearing nuts, lifting and carrying
machine parts from one place tg the
other on the vessel or from the ves-
sel to wharf and lorry and vice versa,
These are traditional duties which the
Engine Room Crew have always car-
ried out in  the past, When S.T.
“ANAND" was laid up this time, its
Engine Crew refused to carry’ out
these duties in spite of verbal and
written orders. Notices were, there-
fore, served on six members of the
staff concerned on 4-4-64 asking them
to show cause why disciplinary action
should not be taken against them,
Their explanation was due by the 9th
April, 1964. No disciplinary action
had in fact been taken because this
could not be done till their explana-
tion had been received and consider-
ed by the Port Trust.

3. A section of the Flotilla crew of
the Bombay Port Trust struck work
without notice at about 230 P.M. on
Monday, 6th April. In the view of
the Port the strike is not only not
legal since the men are a party to a
pending adjudication before an Indus-
trial Tribunal, but also totally un-
justified.

4. The reason for the strike is the
notice served by the Deputy Conser-
vator on six members of the vessel
under repair asking them to show
cause why disciplinary action should
not be initiated against them for re-
fusing to perform certain duties of
engine room crew. It was open to
the men concerned to reply accord-
ingly in answer to the show-cause
notice and, if necessary, to make suit-
abe representation to the higher au-
thoritits. No disciplinary action was
taken. The men, however, have been
on lightning strike called by the Bom-
bay Port Trust General Workers
Union without even discussing the is-
sues involved with the Port Trust
authorities and in violation of the as-
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surances given to the Union Minister
of Transport by the same Union to
the effect that it would not resort to
strike without consulting the Federa-
tion of the Port and Dock Workers
Unions.

5. The Port Trust have taken all
necessary steps to minimise immobi-
lisation of ships. Since the strike
started, 25 shipping movements have
taken place, including passenger
ships. Since yesterday 6 tugs have
been fully manned by loyal workers
and one by the Navy. Three launches
are being operated by Port Trust
Crew and one by the Navy. There
are now 14 ships waiting for berths,
including  one foodgrain  tanker,
which is normally due on 10th April.
The Port Authorities expect to move
in 9 ships on the evening tide in all
the docks.

6, The Regional Labour Commis-
sioner is holding conciliation proceed-
ings since 8th afterncon.

Shri P. R. Chakraverti: May I know
whether it is a fact that there are
long-standing  grievances of the
workers against the authorities and
that they have represented earlier
and, if so, whether the Government
have taken steps to see that this in-
cident should not serve as a ground
for going on strike?

Shri Raj Bahadur: As a matter of
fact, on the contrary, practically all
the grievances have been settled and
set at rest. A few anomalies, which
they allege are still continuing, have
been referred to adjudication. On this
particular occasion, because they re-
fused to do the traditional work
which they have been doing in the
past, their explanation was called
for, and apparently that is the rea-
son why they have gone on strike,
which is absolutely unjustified.

Shri Bade (Khargone): May I tP
know to what political party this
union is affliated?
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Shri Raj Bahadur: I have stated the
name of the Federation. It is the Port
and Dock Workers and Employees.

Shri Bade: By what political party
is it supported, if it is not affiliated?

Shri Raj Bahadur: I have stated
the name. But I think it is the Hind
Mazdoor Sabha. But the affiliation,
if I may say 50, is very, very uncer-
tain.
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Shri D. C. Sharma (Gurdaspur):
May I know what is the number of
workers who have struck work and
how many of the workers, called loyal
by the hon. Minister, are on duty
now, and how far is the shortage
there?

Shri Raj Bahadur: To begin with,
there was a larger number of
workers, about 800. But, as I said, on
the 7th and B8th itself a large section
out of them have already returned to
work, and six out of the 15 tugs are
working, and more will start work
this afternoon. That is what the
Chairman of the Bombay Port Trust
has told me,
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Shri Shinkre (Marmagao): Has the
Government ascertained that this is
not an isolated matter, but that it is
the result of long-standing grievances
and, if so, what are the Government
proposing to see that such strikes do
not take place in future?

Shri Raj Bahadur: I have just now
stated that we have discussed these
things and we have set at rest most of
the disputes that were pending for a
long time, and the remainder which
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they say are of the nature of anomal-
ies, have been referred, as I have al-
ready stated, to adjudication. All that
could be done has already been done.

12.10 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESTATE

Act AND CusToms ACTS

The Deputy Minister in the Minis-

try of Finance (Shrimati Tarkesh-

wari Sinha): 1 beg to lay on the
Table—

(i) a copy of Notification No. S.0.
1021 dated the 21st March, 1964
containing Corrigenda to Noti-
fication No, S5.0. 659 dated the
22nd February, 1963, under sub-
section (2) of section 33 of the

Estate Duty Act, 1853,

[Placed in Library, See No. LT-
266?[64],
(ii) a copy each of the following

Notifications under section 159

of the Customs Act, 1962:—

(a) G.S.R, 567 dated the 3lst
March, 1964.

(b) G.S.R, 546 dated
April, 1964.

(ey G.S.R. 569 dated
April, 1964,

(d) G.S.R. 570
April, 1964,

[Placed in Library, See No, LT-
2‘583!‘54],

Dury

the 4th
the 1st

dated the 1st

12.11 hrs.
ESTIMATES COMMITTEE

FIFTY-SECOND REPORT

Shri A. C. Guha (Barasat): Sir, I
beg to present the Fifty-second Report
of the Estimates Committee in Per-
sonel Policies of Public Undertak-
ings.
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12.12 hrs.
*DEMANDS FOR GRANTS—contd.

MINISTRY OF STEEL, MINES AND
Heavy ENGINEERING—contd.

Mr. Speaker; The House will now
take up further discussion on the
Demands for Grants under the con-
trol of the Ministry of Steel, Mines
and Heavy Engineering, Shri P. C.
‘Sethi may continue his speech.

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): Sir, 1
had just finished about the Department
of Heavy Engineering and [ was
switching on to the Department
of Iron and Steel when the
House adjourned yesterday. I am
greateful to you for giving me
this opportunity to participate
further in this discussion. Sir, eriti-
cism has been offered for not having
developed the iron and steel industry
as per requirement. If we look to the
development of this industry in the
vears of ifs inception in other coun-
tries, we would perhaps find the same
scene in the picture.

If we look to the development of
the steel industry in this country, the
Tatas came into the field in 1807 and
till 1948 the production of steel in this
country was only 1:26 million tonnes.
It was only in 1949 that the Govern-
ment of India started thinking and
planning on this subject and it was
only after that that reports from vari-
ous foreign consultants in UK, USA
and other countries were received.
But in gpite of that, action could not
be taken till 1952-53 in this matter.
In 1953 the Hindustan Steel Limited
was established and in 1954 again a re-
appraisal of the demand of steel was
made. It was found that by the year
1860 the total requirements of steel of
this country would be of the order of
4'5 million tonnes, Therefore, the

*Moved with the recommendation of the President,



